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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION No. 149/2024/EZ

(EARLIER O.A. No. 318/2024/PB)

IN THE MATTER OF:

"HEMANT KUMAR oo eeeeeeeeeeeeeeseeeeseeeseeo APPLICANTS
VERSUS

STATE OF BIHAR AND ORS....cvrveereremrereeressesenns RESPONDENT

m 77, COUNTER AFFIDAVIT/ REPLY ON BEHALF OF RESPONDENT No 7
y Q /\ \'\((

/ \\*,’.. THE SECRETARY. MINISTRY OF JAL SHAKTI.

—"
At

/1
/

~—

—
-
~
7/

nutosh Anand, S/o Navin Kumar Singh, aged about 35 years,
employed as Deputy Director, Monitoring & Appraisal Directorate,
Central Water Commission, Kolkata, functioning at Kolkata, do hereby

solemnly affirm and declare 2s under:

1. That I am duly authorized and competent to swear this affidavit on

behalf of Central Water Commission, in the above matter,
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2. That I have read and understood the copy of the Original Application

' filed by the applicant and the answering respondent is filing this Counter

Affidavit in compliance of direction passed by the Hon’ble Tribunal.

3. That the contents of the Appeal that have not been specifically admitted

hereunder or are matter of record be deemed denied.
4. That the deponent craves liberty to raise additional submission or file

additional affidavits in case need arises during the course of arguments.

BRIEF SUBMISSIONS:

S. That in terms of Entry 17 in the State List, water is a state subject. Thus,

ater resources projects are planned, funded, executed and maintained

P
e
fo:p_“n vl

A
N grlo ff?

State Governments themselves as per their own resources and

b7 d

s. Role of Government of India is limited to being catalytic,

9 P ing technical support and in some cases partial financial
KOLA
— assistance in terms with the existing schemes being implemented by the

Ministry of Jal Shakti.

6. Prima facie it appears that the subject matter of the aforesaid Original
Application is primarily related to damage of a bridge under
construction over river Ganga at Sultanganj, Aguani Ghat, Bihar.
Reliefs prayed by the Applicant pertains to the construction companies

involved in the stated bridge construction. Further, that the case
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essentially deals with the matter of damage of a under construction
bridge and its repercussions on the life of the dolphins related matters,

* which is being dealt by various departments of State Government.
7. As per the information available, Central Water Commission do not

have any involvement/information with regard to the stated damage of

the bridge under construction.

8. Central Water Commission has requested District Magistrate, Bhagalpur,

Bihar to inform the updated status of the matter.

A Copy of letter C.E. / L.G.B.O./ URI/2024/1800 dated 10.09.2024 is

through its order dated 31.05.2024. "A representative of the NMCG is

one of the members of the Joint Committee constituted in terms of
, Hon'ble NGT order dated 31.05.2024 and the report shall be filed by the

District Magistrate - Bhagalpur being the nodal person in the Joint

Comumittee."

PARA WISE REPLY:

10. The Contents of the para 1 to 5 of the application dated 07.09.2023 are

matter of record and does not warrant any reply from the answering ‘—‘(

respondent.

1 40CT 2024




31

PRAYER:

It is MOSt respect £ o "
strespectfully submitted that, from the aforesaid paragraphs, it can
be seen that Miniete, 3 — .
v that Ministry of Ja| Shakti being Respondent no. 7 is not connected

Wit > pre e T s : : o .
I the present matter. The issues raised in the present petition are outside
the purview of Respondent No. 7 (i.c_Sccrclary. MolS). Hence, Respondent

No. 7 (i.c. Sceretary, MoJS) may be deleted from the array of parties along

with any other orders (hat the Hon’ble Tribunal finds fit & proper in the

light of facts & circumstances of this case.

DEPONENT

Deputy Director (Mon. & App. Dte.)
Al aaer ek (UAousg fF-12o )
Central water Commussion
( “ho SToaT1o )

Govt. of India ( MITRT ITTEFIT)
Kolkata ( =TT )

F4ocT 20
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VERIFICATION

Verified at 34 A on this_day of October, 2024, that the

contents of the above affidavit are true and correct to the best of my

knowledge. No part of it is false and nothing material has been

concealed therefrom.

VASE

DEPONENT

. Deputy Director (Mon & App. Dte.)
Identified by Me T (Ao fran)

Central Water Cocrnmission —
[ EFL‘T'TO.';TI--)
i‘ I *I. =V\n Govt «“India ( 9rrg HTHIT)
kuixata (FreraRreaT)

Advocate

Solemnly Affirmed & Itcll_*ec
Beform me on Indentfcation

LL,_Q\M

K.P. MAZUMDER NQOYARY
Crty Ctvll Court, Cakcutta
Req. No. 7911/2010@0n of india

140CT 20
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1
g FOER TR Government of India
- ; . — LU ,":-_"..
R Feua, 7D Reg va T /T AT "(’{;.:3" Deptt. of Water Resources, RD & GR
e ¥fhTar wgRT 4

PIITR Office of the Chief Engineer
Ll i RLT-T| ‘e B2 ¥ » Lower Ganga Basin Organization

; i“‘ e AT E'I'v QAT e Ll 2 2 Central Water Commission, Patna
~—~t——yy o«l -0 -0 .3 ~ .
NLCAI RS IR AT TG RO L s Y 2024/ 1800 feaid:- 10.09.2024

gary

ems,

PEIRE| A HOY | 9] Ad
i .

b4 - -
"" 9 A 51;'41‘-{_ EAGEAGH!

f9q: Original Application No. 149/2024/EZ (Earlier OA. No, 318/2024/PB) in the matter of

Shri Hemant Kumar V/s State of Bihar & Ors.-Preaprtion of Draft Counter Affidavit-reg
’ - - ~ , " Tes . . ]

el Monitoring & Appraisal Directorate, CWC, Kolkata @ Hd Iqqid 29.08.2024

Tglay,

I Hafta fug uvd €2fifa va & omaie F fAgys, watus fAkumem, il o
TART, 9T & UF §@1- HOC/PAT/NGT/60/24-25/954 fSaia 09.09.2024 GRT UId WG
HAR S IS HHATS ¢ Uit & ardi 8

Gg 3 G HEIey & e 9 ardl faur aran g

yadiy,

=L 3 l“Tby
e\ r‘m’rwﬁm
N ) Hefteror sifirdan ww=ag)

Hold. gyiad

¥HRTATEE, x'mwm-o;
g 0612 e Ll ) G Amm:h Road, Adalatgan), Patoa - 0]
m **-',_" s LGSR Telephonc: 0612-2541087/2541065

X: 0612-28418652541087
s CELGBO-CWC@NICIN
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g T o A S / A Ministry of Jal Shakti, Government of India
STl AEHT, TV VAT Qe A0 e o7 ey

. Dept. of Water Resources, RD & GR
: weew ey Monitoring Directorate
NP ST WW, qaq7 Central Water Commission, Patna

W—IJGC/PAT/NGTIGOIM-ZS/ 951/ fAi® : 09.09.2024
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fawr: Original Applicatio.. No. 149/202-,137, (Carller O.A. No. 318/2024/PB) In the matter of Shri

Hemant Kumar V/s State of Bihar & Ors. - Preparation of Draft Counter Affidavit - Reg.-
reg.

T 3T BT U W - 18014/02/2004-T11°/1729-30 T4l 02.09.2024

Iuded fawes Tefifa ux I 04l National Green Tribunal, Kolkata & €TaR a1fesT o S
PHR v/s State of Bikar & Ors & [.u. 149/2024/EZ (Earlier O.A. N-. 318/2024/PB) & T & qfa
DI € DI Iad HY WITIQR e # =R A sgenTd qob 1 7 ) FEfonedT qa ¥ sied g1
qUT IHS SR A H I I8 Dolphin 7o &l & Sfted & Tk @ Saf i T |

39 Ty 1 35 R & waie S HOC/PAT/NGT/G60/24 25/893-94 fa='a 02/09/2024 3
e B st sy fRerelt 7 qvs -2, S @ S o 1 erud STt uF Y A H/mE
&Y /AR /2022/3107 {3 06/09/2024 g1 GG 51 § 6 v & g o1 A % oid =R
ST, 1% YA FRRARY, S 06T &1 S B9 41, e 1S 31 AR a5y onfe & | gef0 e

& ¥ Hafe e R 337 frar sifars ymest &l v Rrman g
=T
Rri=r pAR Y|

3 g
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Lower Sanrs Saun Orgs,vsat o0
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